Centiral!l Administrative Tribuna!, Principa! Bench

P. No. 331 of 1998 In

 / Origina! Application No.3292 of 19@2 %%—

New Dethi, thiz the g day of Juns.2000

y]

Hon'ble Mr. S. R. Adige, Vice Chairman(A)
Hon’ble Mr . Kuldip Singh,Member (J)

Shri C.K. Jain
S/c Late Shri M. K. Jain
R/G 242—C Pccket-i, Ma“ur v;har

~ VR 7
Phasge-!,
Delhi-281, - Petitioner
{By Advocate - Shri M.K. Gupta)
Versus

1 Shri Kama! Pandey

Secretary,

Ministry of Home Affairs,

North Block, New Delhi-110 001

Shri R.K. Raghvan

Director, Central Bureau of lnvestigation,

Block—-3, CGQO Complex

Lodi Reoad, New Delhi-110 003

......

irector, Central! Feorensic Scisnce
aboratory

lock-4, CGO Complex,

odi Road, New Dalhi-2. - Respondents

1888 has not  been complied with by the
tn the order dated 12.11.1098. the following
given: -

10 Acccrdéng!w this QA is diannand
) PR iig g * R < LIS EUSSo
with a dgrect'on to respondents that sub iect to

vailability of a regular vacancy of Sr. 8.0,
on or after 231.7.88, they should consider

plicant’'s casse for prometicn as  SS8Q Grads!|

E that wvacancy w.s.f. that date, in

accordance with the Rulss and instructions on the
’ and in case appl!icant iz found fit for

an as Sr S 0. Gr ' w2 F such datse

be entitlad to a!! consequential benefita
luding consideration for nromotinn ta highaor
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{S.R.Adide)

Vice Chairman(a)

Member(J)






